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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) No. Sir.

(b) Does not arise.

Functioning of Export Promotion 
OouncilSb

7092. PROF. K.V. THOMAS: Win the 
Ministerof COMMERCE be pieasadto state:

(a) whetherthe Government proposeto 
make some changes in the functioning of the 
Export Promotion Councils:

(b) if so.wheUier tlw Export Promotion 
Coundis are proposed to be merged with the 
respective industrial organisations; and

(c) if so, the details thereof and the 
reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) to (c). Export Pro
motion Councils win need to attune them
selves to the new industrial and trade policy 
changes announced recently. Towards 
achieving the objective. Government is inter
acting with the Councils.

Government ExpendKure on Unproduc
tive Heads

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) to (d). Under the 
accounting dassificatnn prescrit)ed in terms 
of article 150 of the Constitution, the expen- 
dtture of the Government is tmught to 
aooourtt broadly under 3 sectors, namely. 
General Services, Social Services and 
Economic Services and not on the basis or 
productive and unproductive expenditure.

The expenditure of the Government is 
also divided into Plan and Non-Plan expen
diture. It has always been the endeavourof 
Government to keep Non-Plan expenditure 
to the minimum.

[fianslalfbr^

ReallsatkMi of Income Tax from Compa* 
nies and Corporattons

7094. SHRI RAM NARAIN BERWA: 
WM the Minister of FINANCE be pleased of 
state:

(a) the total amount of income tax 
assessed to be pakl by various companies 
and corporatnns durmg the financial year 
1989-90; and

(b)the amount of income tax realised 
and the amount stai outstanding against 
them?

7093. SHRI VUOY KUMAR YADAV: 
WiR the Minister of FINANCE be pleased to 
state:

(a) the expendkure incurred by the 
Government under unproductive heads, 
head-wise, and Us peroentage tQ the total 
expendtture during each of the last three 
years;

(b)whetherthe expandkurBunderthese 
unproductive heads in increasing every year;

(c) I  so, the reasons therefor; and

(d) the measures being taken by the 
Government to check this expenditure?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). The total 
amount of income tax assessed to be paki by 
companies and corporatkxis during the fi
nancial year 1989-90 amounted to Rs. 8925 
crores.Out ofthis,asumofRs.6183crores 
was coBeded either in cash or by way of 
adjustment of pre-paki taxes during the fi
nancial year 1989-90 Itsetf. As regards the 
subsequeflliealisatk>n against the balance 
demand of Rs. 2742 crores separate statis
tics regarding the year-wise break-up of 
coRedkm against the aggregate arrear 
demand outstanding on 1st AprB every year 
are not compiled by the Central Board of 
DtoectTaxes. CoOecting this informolkm from
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th* assMsing (rfficafs spread all ovsr India 
oBwquiwcowsidanihlolinmndslhwt which 
« n  not kM commsnsurate with the results 
sought to ba achievsd.

lEngkHi

Prwnium on Exkn Scrips

7095. SHRIRABI RAY: Wil the Minis- 
twr of COMMERCE be piMSMl to slais:

(a) whether tfie Government have as- 
sess^the prevailing markat raia of pre
mium on Exkn scrips/REP Icences; and

(b) if so. the detdls thereof?

THE DEPUTY MMiSTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) and (b). Underthe 
impott&Exportf>ioficy.tt)eEximScrips/fREP 
LioenoesasweHasgoods inipoited against 
such Icenoes are freely transferSble. The 
rate of premium on such iicenoes. if any. 
shaObedetamiinedbythe Oemand& Supply 
mectianism.

Amandmant of Csntonment Board Act

7096. SHRI YELLAiAH NANDI: WM the 
Minister of DEFENCE be pleased to state:

(a) whetherthe Government propose to 
bring fonvaid Isgislalion to amend the Can
tonment Boaids Act wlh a view to involve 
MPandMLAsintheaelivitiesofthe Cankm- 
ment Boards;

(b) R so. the details thsreof; and

(c) I  not. tite reasons therefor?

THE M M ISTB) OF STATE IN THE

MINISTRY OF PETROLEUM AND NATU
RAL GAS AND THE MINISTER OF STATE 
M THE MINISTRY OF DEFENCE < a «V S . 
KRISHAN KUMAR): (a) to (c). Cantonment 
Board are statutory bodies constituted under 
the Cantonments Act. 1924 to manage the 
affairs of the Cantonments. The local civil 
population have their own elected represen
tatives on the Cantonment Board. There is 
no proposal under contemplation to give 
statutory representation to MPs or MLAs on 
the Cantonment Boards.

[rranstatilon]

Divisional Offices of UC in Rajasthan

7097. PROF. RASA SINGH RAWAT: 
WiR the Minister of FINANCE be pleased to 
stale:

(a) the number of Divisional Offices of 
the Life Insurance Corporation of India func
tioning in R«yasthan and their location;

(b)the totalbusiness transadedby these 
divisions in Rajasthan during the last three 
years; and

(c) the total amount invested in the 
plans of Rajasthan out of the amount depos
ited with them, so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SMGH): (a) As on date, four Divisional Of
fices of U e  Insurance Corporation of India 
are function^ in the State of Rajasthan at 
Ajmsr. Jaipur, Jodhpur and Bicaner.

(b) The total business transacted in 
RajMlhan during the last 3 years Is as fol
lows:-

Y0ar BuakttstlnnaactadinRaiasttian

No.otPogeia» No.efPoSch»
(Rs.kiem n$)

1 9 8 8 ^ 2 .8 1 ^ 745.76
198940 3.39242 1072.12
109041 3.99.486 1348.99


